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THE TOBACCO BOARD (AMENDMENT) ACT, 1978.
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N '.‘;"“36 OF 1978

IO ,r‘

[30th August, 197 ]

wiamend the Tobacco Board lAct, 1975.

Be it enacted by Parliament in the Twenty-ninth Year of ‘the.
Repu*bhc of Indidi as follows .

Short Y This Act may be called the Tobacco Board (Amendment) Act,

title. 1978. : i e el

Amend- in sectlon 4 of the Tobacco Board Act 1975 (herelpqﬁtep »xxeferred 4 of 1975 -
meatof . fo as ithe pmnmpal Act) — :

section ‘

4,

st}tqted namely — e e

. *(3) The head,offide of ith

__State of Andhra Pradesh and, Boa rd
““approval of the| Central Government, “esta
at jother places’ m or put51de Ip,gi;,a oo e

Snﬂy,n:};\glt he Erevmus
h offi
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(b) in. sub—sechonm (A}Q
(A) m clausem(ﬂ);m
[ 006, :
(1) for: the word “seven itb,ee;:wmgdzz“gight_!;‘.ﬁh?aklg be -
substltuted s conets ERERE NS

(i) in: sub—clause (m) the word “and”'occurrmg at ‘the
end shall~ be omitted; - ;

o ;!after sub clauSp (vi), the followlng sub Clause shall
be mserted namely —

SRTT

- “(via) the Government of Gujarat; and”;

(B) in clause (d), for the words “other than the States of
Andhra Pradesh and Karnataka”, the words “other than the
States of Andhra Pradesh, GuJarat and Karnataka” shall be
substltuted
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3. In section 8 of the prlnc:lpal “Aet in #eub- Stioh .'(2) after clause  Amend-
(¢), the flollowing clause shall be 1nserted, namely: — ment of
' section

“(cc) establishment by the Board of auction platforms, with the 8.

previous gpprovii -0k thf; G,entral Goyerament, for-the sale of virginia
tobacco by regis &red growers or curers, “and’ functmmng of the
Board as an auctioneer at auction platforms established by or regis-
tered with it Mb‘Jee% ‘to sub}{ cUnd‘rtlthI 4s-may be specified by the
Central Government;”

4. In section 13 of the prmmpal Aet the words “or estabhshed by the Amend-

Board under this Act” shall be 1nserted at the end, SRS ment of
. Pt . section 13.
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5. After section 14 of the pr1nc1pal Act the fe}l@.\wlng sec‘hon shall  Inser-
be Ansexrted, namely iy o . ‘ ’ oo tion of
. ' : new sec-
o I tion 14A.

“14A, (1) Where virgini _tobacco is sold at any auctlon platform  Power
established by the Board ‘imder this Act, it shall be competent for  to levy
the Board orfor any officér ofid¢he - Bdard ‘duthorised by it in this fees.
_behalf to levy fees, for the services rendered by the Beard in rela-
tion to such sale, at such rate ‘not exceedmg two pe cent of the

the Board or such® rbi’ﬁc‘ei‘ écfuélly‘ ’f‘foi’n’ %he *S‘eﬂér Sfi‘thef v1rg1n1a
fon t8BAd AR the]purché's’éi“ of such fdb‘aéco 1ﬁ é’ueh “}harmér 45 may be
prescribed'”’’ " R

goly o A

G TR dbetion 82 0f the”priﬁeipal UG AW %‘abﬂ Hetion (8, af%er clause  Amend-
(h), the following clause shall fbe,‘mser,t,ed namely : — ;‘;irt‘ito‘:lfsz'
“(hh) tHe mirnet of collection of fees @St sub-section (2) of
section 14A;", B PR T T : -
7. Tn the Tobacco Cess Act, 1975,— , . " Amend-
A ment of
" (a) in section 2, in sub-section (1) -— Act 26 of
imapol ol 1975,

(i) clauses (a) and (b) shall\oeofk-lvetteredx achlaUSes (b)
and (c) respectively and before clause (b) rashs retlettered,
the following clause shall be inser ted, namely s

“(a) “auction platfmm mean% an. auctmn platform

: registered with the Board in accordance with the rules made

4 of 1975, under the TobaccoBoard Act, 1975 or established by the
Board under that Act, ;

(i) -clause :(c) -shall be. Q:matted\ ST .

: 4

(b) in section 3, for e Words “é 1eg1stered auet}on »plattorm
wherever they occur, the Words‘ e ‘_‘tl. ‘ g%,,‘gfo, lﬂgharl;l, be suh-
stituted. (k TR ‘ : hoTC




